
DIRECttORATE GENERAL OF FOREIGN ttRADE

DES‐Ⅵ (F00D&MISC)

Minutes ofthe meeting No。 14/15 of NC‐ Vl  dated 13.11.2014

Meeting No.14/15 for the licensing year 2014-15 to consider cases under Duty

Exemption Schemes(chapter-4)of Foreign Trade Policy 2009‐ 14 pertaining to Misc.&Food
Products was held on 13.11.2014  under the Chairrnanship of sho s.KoSamal. Jt. DGF丁

.

Fo‖ owing rnembers were presentin the rneeting.

Agenda for individual cases was taken up for discussion. Decision taken in each case
is enumerated below. Ad-hoc norms fixed in this meeting are valid for a period of 2 years
reckoned from the date of ratification as per paral.l.L(bl of Hand book of procedure (vol-l)
2O09-L4 updated as on 5.6.2012.
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Name of the Officer
Sh.S.K.Pand

Officers in attendance
Sh. S.K. Panigrahi

i .rt.was .decided to remind MaMilF*Jl 6-;;p.Ji" th;il;rr;;i;. -ih;';;r;;r,
il:t:lr::,and 

to be praced before the Norms committee meeting to b.;;T;j

S.N Designation Department
1. AD MSME

2 E.0. DGFT

:Deferred

of SION for export product Malt Milk Food.

lt was noted that infOrrnation ca‖ ed fOr by the MFPl vide theirletter dated 26.8.2014
las been rep‖ed by the firrn vide their letter dated 26.9.2014.Cornrnents awaited from

=PI.lt was decided tO defer the case and tO be placed befOre the comrnittee meeting

be held On 26.12.2014.
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It was noted that SloNs already exists for the export item . Committee decided that it
may be examined on file . The case was deferred and to be placed before the Norms

mittee meeting to be held on 26.t2.2014.
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Norrns cOmmittee meeting tO be held On 26.12.2014
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Case

ALC3/2013
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Case

ALC3/2014

Ⅲヮ∝γ∞QッAM]ξ        面轟「II|夕

2/24/041/ooo24/AM15 1:5:9612014   ~~~~~― ―

 |IIithdrawRA Kolkata vide their letter no ALS-G/02/24/o4o/ooo2q/ntvt1,5/440 
dated 

"rg.B.2o!4
informed that the said Advance Authorisation was issued on repeat basis as per earrier,
ffJil:#:1"0.:,::,";.ff:::g no 5 dated t3.G.20t4. Hence, committee decided to,
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Name:SHREE
No.:11/7/85- ∫YAK  F00DS  &

Name:DRWECH

(|)P1/ToLTD;
No.:3/3/85-

1為85/050/Ooo20/AMil'
File

No/Date:14l85-

Hυ L暉uι‖dl cOmments are awatted from MFPI.cOmmた
tとき む島 しごむ 16た 話 ハb(Food)to expedtte their cOmments.The case was deferred and tO be placed

then Norrns cOrnrnittee meeting tO be held On 26.12.2014

Name:JAIKISHAN
No.:1/6/85-
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Case

ALC3/2014

It was noted that information called for by MSME(Chemical division ) vide their letter
ated 28.7.214 fo‖ owed by this Office e mail rerninder dated 12.8.2014 to the firrn

has nOt been received sO for. lt was decided to rernind the firrn to furnish requisitei

information.The case was deferred and tO be placed befOre then Norms committee

meeting to be heid On 26.12.2014                                             1

Case No.:9/26/85-
Name:tNDtnnjrveet No/oiter+/arf;r,

113.11.2014
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for、″arded tO MFP: v:de this Office o.M dated 8.8.2014 and cornrnents are awaited

frOnl MFPI. lt was decided tO rernind MFPl tO expedite their cOrnrnents.The case was
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6.12.2014
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Party

:01/85/50/034/AM14

Name:OSttERN No/Date:14/85-
No.:6/6/85-

Lic. No/Date :02 10203 10
4

08.05.2014

Name:M ll~「 uLAUL
&SONS

No/Date:14185-

13.11.2014





No.:2/14/85‐

Party Name:MIDAS
F00DS{INDIA)PW.LttD.

13。 11.2014

HQ             F‖ e
:01/85/050/00086/AM 14

RLA File

:05/24/040/00054/AM14

/

It was noted that no comments are received from MSME (Food i ;"rpit. t.*rrl
reminders issued. lt was decided to again remind MSME (Food ) to expedite their

ts ' The case was deferred and to be placed before then Norms committee
to be held On 26.12.2014
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Fixation of ad― hOc input Output norrns in terms of para 4.4。 2 of HBP′ vOI.l fOr expOrt of
She‖ ed walnut ウ

No.:9/3/85-
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lt was decided l
lo expedite theiF葛3mments.The

was deferred and tO be placed befOre then Norms cOrnrnittee meetingtO be held Onl

26.12.2014.

:01/85/050/00o26/AM15

|

No/Date:14185-

No/Date:14185

13.11.2014

Name:SEASAGA No/Date:i.4/85-
Ph/T LTD

It was decided to remind MSME (Food) to expedite their comments .The case wasJeferred and to be placed before then Norms committee meeting to be held on

Name:丁lRUPATI No/Date:14185

File
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Lic. No/Date:05 1035250
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No.:3/10/85-

equentlal aCtiOn as pe'p。‖cy/prOcedure.

滲酬E縦1棚m   日
¨ 嗽 川「〕0034/AM15
/

cornrnents

:01/85/050/00o81/AM15

The Committee decided to ,ppro* tf,. i*f,* ;;;
[urnished by MSME (Chemical division )vide their O.M
t6.10.2014 as under :-

as per the written cOmrnents

No.23(14)2013-Chem dated

rrpo.t ttem 
--j-ett

lmport ltem
Qty.Chlorophyll Extract

lsolate containing
minimum 80 %
chlorophyll content

1.00 kg しoncentrated extract Of Alfalfa

Containing ch10rOphy‖ cOntent
2-2.5%

66.64 kg

RA may take cons

The committee decided to approve the ad-hoc norms as per the written comments'urnished by Department of Pharmaceuticals vide their o.M No. 35021 /04/2014-plNorms )dated 24.9.20t4 as under:_

Export ltem Qty. lmport ltem
Qty.Kauwoltia Extract

(Rauwolfia Tatal
Alkalids ) used as
Antihypertesive

1.00 kg КauwOlfia  vOrnitOria  r00t

bark bark having light brOwn

color with reserpine cOntent

NL丁 0.8%

27.684 kg/kg

Content in

expOrt prOduct.

RA may take con sequentl::l actiOn as perpO‖ cy/procedurさ

Name:INDO No/Date:14185
No.:6/7/85-
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Party     Name:INDO
PHY「OCHEM
PHARMACEU丁 lCALS

Meet No/Date:14/85-

HQ F‖ e

:01/85/050/00158/AM 14

1/
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ALC3/2014

13.11.2014

Lic.No/Date:051037115

:05/23/040/00340/AM 14

18。 11.2013

The Committee decided to approve the ad-hoc norms as per the
furnished by Department of Pharmaceuticals vide their O.M No.
(Norms )dated 24.9.20L4 as under:-

wr:tten cornrnents

35021/04/2014‐ PI

Export ltem Qtv. lmport ltem Qtv.

Rauwolfia Extract
(Rauwolfia Tatal
Alkalids ) used as

Antihypertesive

1.00 kg Rauwolfia  vornitoria  root

bark bark having light brown

color with reserpine content

NLT O.8%

27 .684 kg/ ke

Content in
export product.

RA may take consequential action ae per policy / procedure

ウ

No.:12/24/85-



:01/85/050/00041/AM15 :31/83/040/00068/AM15

/

Lic.No/Date:311006436

4

13.06.2014

File

藤
The Cornrnittee decided to approve the ad‐ hoc norms as per the written cornrnents

furnished by Department of Biotechnology vide their O.M No.B丁 /IL/05/374/2013‐ PHD
dated 12.9.2014 as under:―

Export ltem Qty. S.No. lmport ltem Qty. for one
mission of export
product

Tissue

culture Plant
1  .00

M‖‖on

1 Ammonium Nitrate 41.6666Kg

2 Potassium Nitrate 35,4166Kg

3 Potassium Di Hydrogen Ortho
Phosphate

18.75Kg

4 Magnesium Sulphate 7H2O 33.3333Kg

5 Calcium Chloride Dehydrate 58.3333Kg
6 Manganese Sulphate 0.2083Kg
7 Zinc Sulphate Heptahydrate 0.125Kg
8 EDTA Ferric Sodium Salt 0.5833Kg
9 Sodium Molybdate Dehydrate 0.025Kg
10 Cupric Sulphate 0.020Kg
11 Thiamine 0.0416Kg
12 Pyridoxine 0.0416Kg
13 N:cotlnic Acid 0.4166Kg
14 Myo-lnositol 2.9166Kg
15 lndole Acetic Acid 2.9166Kg
16 Charcoal (Steam Activated) 52.083Kg
17 Tyrosine 2.9166Kg
18 Crystal Sugar 416.666Kg

may take consequential action as per policy / procedure.
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Party Name:MAGHIRAM

IAND SONSNo.:2/33/85‐

m".t N"iort"r+lgif
I

IALC3/2oL4
].73.7L.20L43/2012

F‖ e File Lic.No/Date:301009009

:30/24/040/00041/AM 13

1/

It was noted that despite several reminders issued to MSME (Food ) no comments are
received so for. Committee decided to issue a D.O reminder to MSME to expediter their

The case was deferred and to be placed before the Norms committee
meeting to be held on 26.12.2014.

HQ              F‖ e
:01/85/050/00176/AM 14 :04/24/040/00235/AM14

1

23.11.2012

Llc.No/Date:041015540
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Name:SRIIMeet  No/Date:14/85-

GRANI丁EIALC3/2014

113.11.2014
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Deferre
20.02.2014

It was decided to
deferred and to be placed before the Norms committee meeting to be held on,

26.12.2014.

:01/85/050/00149/AM13

:01/85/050/00007/AM 15

/

!t was decided tO

deferred and  tO

26.12.2014.

remind MSME (Food

be placed before the

118.12.2013

) to expedite their
Norms committee
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No.:1/1/85‐

No.:3/2/85-

593 Name:GRIFF:TH

:07/24/040/00290/AM 14
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Party Name:GADRE,Meet  No/Date:14/85-
MARINEEXPORTPVTLTD 11:11.::11

:03/94/040/00334/AM15 15

/                     122.07.2014

The case was discussed in the meeting and committee decided
藤

rnish the break up of export product . The case was deferred and
Norms committee meeting to be held on 26.L2.20t4.

Correction and amendment in input output norms.

proced

to ask the firm to
to be placed before

Status:
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No.:11/12/85-

re case was discussed in the meeting and
tified by the norms committee in its mee
e firm was reconsidered and committr
vised recommendation furnished by
)12dated 20.L0.20L4 as under.

it was noted that ad― hOc norrns has alread'

ting no 5 held on 30.6.2014丁 he request o

2e decided to revise the norrns as per thl

the MFPl vide their o.M.No.32/DGFT

Export ltem Qty. lmport ltem Qty.
Fish lipid oil
capsules ( each soft
Gelatin capsule
contain fish lipid
oil 1000 mg and )

Gelatin 267 mg.

45000000.00

Nos.(57015.00 kg)

1.  Fish  Lipid

O‖

2. Gelatin

46350.00       kg(

including  3.16  %

wastage)

12051.00    kg   (

including  3.003  %

wastage)
RA may take consequential action as per policy ure.
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:01/85/050/00100/AM15

No/Date:14185-



ORGANICS{P)LTD。

:01/85/050/00080/AM14 :03/94/040/00338/AM14 汗|レ
22.07.2013

It was decided to remind MFPI to expedite their comments. The case was deferred and
be placed before then Norms committee meeting to be held on 26.12.20L4.

lt was decided tO rernind MFPlto expedite their cornrnents.The case was deferred andl

be placed before then Norms committee meeting to be held on 26.12.20L4.

1イ8ゝ師冨¬
13.11.2014

No.:1/19/85-

:01/85/050/00117/AM14

Party     Name:CH:RAL

ORGANICS(P)LttD.

:01/85/50/040/AM12
Lic.No/Date:0210159359 1Deferred

23.05,2011

It was decided to remind Tea Board
d to be placed before then Norms

to expedite their comments. The case was deferred
committee meeting to be held on 26.L2.20L4.
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Case No.:11/26/85-

Party
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HQ
:01/85/050/00172/AM14

It was decided to
and to

remind MSME ( Hosiery) to expedite their
be placed before then Norms committee

comments .The case was
meeting to be held on
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CERACOLORS PVT LTD

３

０

No.:1/23/85‐

HQ File

:01/85/050/00145/AM14

1/

It was noted that hard copy of the application is

several reminders issued. lt was decided
Hyderabad to furnish hard copy of the application.

still awaited from RA Hyderabad
to issue D.O reminder to RA

施/2013N∝ツ型“
―1     階望盤  |

] |卜185/050/00140/AIIIll傷 )24/040/00108/AM]r                   iFl:「 :~
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Case

602

Case      No.:1/13/85-

ALC3/2013

Party Name:CRt L[vltTED JVt""t N"/Dit"r+leS- iitit*,-

Party
Name:R.H.INTERNAtt10NA‐ ALC3/2014
L 1L3.L1.2014

RLA

ical division百3孫ditel扁
『
I諦志 百而

|

|  |:T:よ Iじ.::ユ.red and to be p:aced before then Norrns cornrnittee_meeting to be hel:|

:29/24/040/00003/AM04/
LicoNo/Date:291002218

7

It was decided to remind MSME ( Mechanical division) to expedite their comments .The
case was deferred and to be placed before then Norms committee meeting to be held
on 26.12.2014.

File
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Case      No.:3/15/85¨

ALC3/2013

Party Meet No/Date:14/85-
Name:R.H.INTERNAT10NA IALC3/2014

L 13.11.2014
タ

It was decided to remind MSME ( Mechanical division) to expedite their comments .The
case was deferred and to be placed before then Norms committee meeting to be held

ヽ

ALC3/2014

13.11.2014

:01/85/050/00075/AM14 iDeferre
I

id

on 26.12.2014.
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Party Name:SUKASO

陥
・４ＭＡ

File

:01/85/050/00099/AM14 :29/24/040/00005/AM14/

.08.2013

File

Meet  No/Date:14/85-

No/Date:14/85-
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No.:9/2/85-

:01/85/050/00013/AM15 AM14/
Lic.No/Date:291002442

2

14.03.2014

was deferred and to be placed before then Norms committee meeting to be held
26.12.2014.
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No/Date:14185-

It was decided to remind MSME ( Mechanical division)to expedite their comments .The


